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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDER ABAD

ORIGINAL APPLICATION NC.731/97

S O . 30 T D e A W .  TED 2 e R S A A

DATE OF DRDER : 16-06=1997,

e s A PP e v ol Y — M W S G G AN W L W el

detween -

Nalin Prabhat

«+s Applicant
And

i The Union of India,
rep. by its Secretary,
M/o Personnel, Public Grievances
& Pensiong, New Delhi=-1,.

2. The Secretary to Govt. of India,
M/o Home Arfairs,
New Delihi-1.

3. The 53tats of Andhea PFradesh,
rep. by its Chief Secretary,
Secretariat, Hyd.

«se Respondents

Counsel for the Applicant : Shri K.Sudhakar Reddy

Counsel for the Respondsnts Shri N.R.Devaraj, Sr.CGSC

CORAM:
THE HCGN'BLE SHRI R.RANGARAJAN :  MEMBER (A)
THE HON'BLE SHRI B.S,JAI PARAMZSHLAR : MEMBER (3)

(Order per Hon'ble Shri R.Rangarajan, Member (A)

LI 2.

7




P:Navean Rao, ggggzgi-counsel for Respondent No.3.

- 2 - | |

(Orde# per Hon'ble Shri R.Rangarajan, Member (A} ).

Hearﬁ Shri K.Sudhakar Reddy, counsel for the applicant

and Shri N.R.Devaraj, counsel for Respohdants 1 and 2 and Shri

Glan ‘
2. The applicant in this QA is the IPS cadre officer of

Andhra Pradesh. He submits that when he applied tor selection

A,

to the Civil Services, he haﬁLgiuentgddresseﬁ at Manali in the

-~

Himachal Pradesh as permanent one and the address at Ludhiana

- LA
as address for correspondence as his father was service at

Ludhiana., The applicaht was selacted and posted to Andhra Praded
f\
IPS cadre, It is gstated that his father wes retired Prom the

[

Police Service of Punjab and settled at Manali in Himachal Prade

-~

. . el
The applicant by hisg representationL?-S-QG requestimg the reg=-

pondent No.3 to show his home town address as Manalai in Hima-

chal Pradesh and his home district as Kulu instead of Ludhiana. Oh

that representation,the Respondent No.2 by tis letter dt.29-3-35

directed respondent No.3 to ascertain from the applicant the

vy
reason toc hange & home etate from Ludhiana to Kulu. The appli:

cant uasa-ﬂ<ed_by‘ﬁssp0ndent No.3 to reply that quer?y by letter
dt.21-3-96 (Annexure-1I page-7 to OA). The applican{by his

!
letter dt.?-S-QGLEiuen the reason and it appears from the reply
that he wants to set the‘record right in regard to his home
district gﬁ%‘aa well as tha permanent address. Respondent No.3

had forwarded his applicstdeon to the Government of India to issua

order as deemsd fit in the mattarat an eafly date by his letter

eeede




- 3 -
No.1080/5CC/95~5 dt.27-5-96 (Annexure-Vl, page-14 to 0A)., It

is stated thaet no final decision has been t aken in this connectid

3. This 0.A. is filed praying for a direction to Respondent

No.2 to dispose of ths representation of the applicant dt.,7-5-96

with immediate effect.

4, The learnsd counsel for the respondents submits that

change of the home district and the permanent address required

cisrification both from the State of Punjab and from State of

Himachal Pradesh., Thera is a rule tnat no one from outside can

procura- property in Himachal Pradesh.

Mn?wm’_
and it may jﬁf possibly take time to confdult both the governments
b

Hence it is taking time

viz. State af Pubja&Vand State of Himachal Pradesh.

5. In any case, the applicant's representaticnand his reply

h&i already been forwarded to Respondeni No.2 end the State

Government also requested Respondent No.2 to dispose of the

applicant's representation as deemed fit at an ear ly date. In

view of the s&bove, the only direction that cen be given in this

DA is ibst to dispese of the applicant's representation e xpedg- -

e

tiously in accordance with the law. With the above direction,

the 0.A. is disposed of at the admission stage itself,

(53R 1_BARATE SHUAR )

[]

ember (3J)

\o &2

No costs.

s <

(R.RANGARAJAN)
Member (A)

J e
Dated:_16th_Juna, 1997, Do Reyosrsn (3)
Dictated in Open Court,

|
y1/
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copy to:~-

1.

2,
3.
4,
Sa
6.
7.

8.

The

secretary, M/o personnel, Public Grievances &

pensions, Union of India, New Delhi.

The
The
One
One
One
One

One

Rsm/ =

Secretary to Govt, of India, M/0 Home Affairs, New Dexri.

chief Secretary, State of A.P.. secretariat, Hyd.
copy to sSri. K.Sudhakar Reddy, advocate, CAT, Hyd.
copy to sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

copy to Sri. P.Naveen Rao, SC for A.P. CAT, Hyds
copy to Deputy registrar(A), CAT, Hyd s

spare CODY.
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